BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE,CHENNAI

M A No. 05 of 2022 in OA 231/2021

P.G.Sethuram,

S/o P.Govindasamy,

14/41, perandai kattu valasu,

Velappa Naicken Valasu Post,

Kangayam Taluk,

Tirupur District. crrreseeneeneennnne Applicant.

Versus

1. The Chairman,
Tamilnadu Pollution Control board,
No.76, Anna SalaiGuindy,
Chennai-Tamilnadu.

2. Directorate of Geology and mining,
Rep by its Director, '
Alandur Road, GuindyReal Estate,
Guindy, Chennai-600032.

3. State Environment Impact Authority of India,
Rep by its Chairman,
3¢ Floor, PanagalMaligai, No.1, Jeenis Road, Saidapet,
Chennai-60015.

4. The District Collector,
Tirupur District,
KaruppaGoundanPalayam,
Tirupur-641604.

5. Mr.R.Manoharan,
Prop-M/s Manoharan Rough Stone and Gravel quarry,
No.1,284, K.N.Garden,
Andankoil keel pagam,
Attur post,
Kakup-639008. - '\ (0 Tt e e 0 e S T e e e Respondents.

COUNTER AFFIDAVIT OF 5™ RESPONDENT

I, R.Manoharan, S/o.K.K.Ramasamy, aged about 60 years residing at 1/284,
K.N.Garden, Erode Main Road, Andankoil East Village, Attur Post, Karur-639008, is the Sthrespondent
in the MA No. 05 in O.A No. 231/2021 filed before the National Green Tribunal (S.Z) Chennai.
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2. | submit to deny averments made by petitioner in the affidavit filed in support of
the MA No. 05/2022. | admit certain portion of the affidavit in which the petitioner has furnished

truth and | deny rest of the content in the affidavit of the petitioner.

3. | submit that the petitioner in the year 2021 has sent a petition to the National
Green Tribunal, New Delhi alleging the functioning of the stone quarry at S.F. No.733/2 and 734/2
and the crushing unit in the name of “M/s. ERODE MIINES” in survey No. 722,723,731,735,736,737
of Senapathipalayam Village, Vellakovil, Kangayam Taluk, Tirupur District and prayed to take action

to cancel the quarry lease and the licence of the crushing unit.

4. | submit that the National Green Tribunal, New Delhi has taken the petition as
Original Application and registered the same as O.A 300/2021 and transferred the same to the
National Green Tribunal (S.Z.) Chennai as the subject matter in the petition related to the State of
Tamilnadu. The National Green Tribunal in the order transfering the 0.A N0.300/2021 to National
Green Tribunal (S.Z) and directed to conduct detailed study and enquiry in the subject area and to

take action for violation, if any, as alleged in the petition.

5. | submit that on receipt of the 0.A No0.300/2021 from National Green Tribunal,
New Delhi, the National Green Tribunal (S.Z) has registered the 0.A No. 300/2021 of National Green
Tribunal, New Delhi as O.A no. 231/2021 and conducted the trail. The National Green Tribunal (5.2)
has directed the District Collector, Tirupur to constitute a committee comprising of concerned
Revenue Divisional Officer; District Ehvironmental Engineer, Tamilnadu Pollution Control Board of
the Tirupur District (North); and Deputy Director Geology and Mining of Tirupur District to conduct a
detailed study in the subject area and to furnish report. As directed by the National Green Tribunal
(S.2), the District Collector, Tirupur has constituted the committee comprising the Revenue Divisional
Officer, Dharapuram, District Environmental Engineer, Tamilnadu Pollution Control Board, Tirupur
(North) and Deputy Director of Geology and Mining, Tirupur District and directed to inspect the
Rough Stone quarry of M/s. R.Manoharan in SF. No.733/2 and 734/2, the crushing unit of “M/s.
ERODE MIINES” in S.F. No. 722,723,731,735,736,737 of Senapathipalayam Village, Kangeyam Taluk,
Tirupur District and furnish a report by incorporating the environmental violations, both in quarry
and crushing units, if any, so as to send a report to National Green Tribunal (S.Z) with reference to

the 0.A No. 231/2021 filed by petitioner.
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6. | submit that as ordered by the District Collector, Tirupur, the Revenue Divisional
Officer, Dharapuram; the Deputy Director Geology and Mining Tirupur District and the District
Environmental Engineer, Tamilnadu Pollution Control Board Tirupur (North) inspected the stone
quarry lease hold area on 15.12.2021 and conducted enquiry. The District Environmental Engineer,
Tamilnadu Pollution Control Board who has inspected the stone quarry lease area and inspected the
crushing unit situated adjacent to the stone quarry in S.F. No.722,723,731,735,736,737 conducted
detailed enquiry. On completion, the Revenue Divisional officer, Dharapuram and the Deputy
Director, Geology and Mining Tirupur District have submitted a report separately to the District
Collector, Tirupur on the findings in the rough stone quarry. In their report it was stated that
2,00,243 Cubic Meter of Rough Stone and 29,864 Cubic Meter of Gravel were quarried and
transported over and above the permitted quantity from the lease hold area by the lessee cum 5%
respondent. This subject is being dealt separately with reference to the Acts and Rules both by the

Revenue Divisional Officer, Dharapuram and the District Collector, Tirupur.

7. | submit that regarding violation of the Environment, the District Environmental
Engineer, Tamilnadu Pollution Control Board Tirupur (North), once again inspected on 12.01.2022
conducted detailed study by deploying modern equipments. On completion of the detailed study,

factual report was submitted to the National Green Tribunal (S.Z) in the O.A No. 231/2021.

8. | submit that the case in O.A No. 231/2021 was posted for final hearing on
09.03.2022 and a judgement was delivered by the National Green Tribunal (S.Z).In the judgement it

was pronounced as follows.

i. ~ Since, it is seen from the report submitted by the District Collector that some
proceedings has been initiated against the 5" respondent for excess mining and also
understood from the submission made by the Learned Counsel for the 5" respondent
that an amount of RS.9,36,70,429/- has been imposed as compensation for excess
mining by proceedings dated 13.01.2022 which was under challenge before the
District Collector by filing an appeal, we feel that no further direction in this regard is
required and the District Collector is directed to expedite the disposal of that appeal

strictly in accordance with law.
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ii.  After the disposal of the appeal, the District Collector is directed to take appropriate
steps for recovery of the amount if the appeal is dismissed and if the appeal ends
against the 5% respondent, his right to challenge the same before appropriate
authority is left open.

iii. If the 5 respondent is doing any unauthorised quarrying, then the District Collector is
directed to take appropriate action against the 5% respondent for doing unauthorised
quarrying and initiate necessary proceeding in this regard against him in accordance
with law.

iv. Once the crusher unit starts operations during the period of validity of permission
granted and if any, pollution is caused on account of the operation, then the applicant
is at liberty to approach the pollution Control Board regarding the pollution aspect
and in case any complaint is received, then the Pollution Control Board is directed to
inspect the unit and if there is any violation is found, they are directed to take action
against 5" respondent in accordance with law.

V. The right of the applicant to approach this Tribunal in future, in case of any pollution
caused on account of the activities of the 5" respondent is also left open.

vi.  Considering the circumstances, the parties are directed to bear their respective costs
in the application.

vii.  Registry is directed to communicate this order to Director, Geology and Mines,
Chairman, Tamilnadu Pollution Control Board and District Collector Tirupur for their
information and compliance of the direction.

With above direction and observations, the application is disposed of.

9. I submit that the above judgment clearly spelled out that there are no violations
as far as environment is concerned except a few things which are to be rectified in the course of

quarrying and running the crushing unit.
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10. | submit that the quarry lease granted for a period of 5 years from 12.01.2017
expired on 11.01.2022 and stopped quarrying activities on 11.01.2022 and | have also displayed a
sign board, informing that the quarry in respect of S.F. No. 733/2 and 734/2 granted for a period of 5
years expired on 11.01.2022 and trespassers will be punished by reporting to the competent
authorities.

11. | submit that as for as the crushing unit in the name and style of “M/s. SHREE
NITHI STONE AND METAL” and “M/s. SHREE NITHI ENTERPRISES” the entire change in the ownership
was taken place on 27.01.2021 and on and after 27.01.2021 the new firm took possession in the
name of “M/s. ERODE MIINES ”and running the crushing unit in S.F. No. 722, 723, 731, 735, 736,
737. Hence if any violations on running crushing units from 27.01.2021 without CTO or CTE | am in
no way concerned or responsible for such lapse, if any, in the crushing units. The petitioner himself
in the affidavit has accepted and reported that the ownership of the crushing unit has been changed
and new partnership in the name of “M/s. ERODE MIINES” came in to existence with effect from
27.01.2021. Hence the original “M/s. SHREE NITHI STONE AND METAL” and “M/s. SHREE NITHI
ENTERPRISES”have no binding over the irregularities reported or observed by the District

Environmental Engineer, Tamilnadu Pollution Control Board or by the petitioner.

12. I submit to state that the petitioner in the affidavit has blamed the officials Who
have inspected and reported to the National Green Tribunal (S.Z) from the cadre of Village
Administrative Officer of the concerned Village upto Revenue Divisional Officer, Dharapuram.
Further the petitioner alleged that the Village Administrative Officer, Tahsildar, Kangeyam and
Revenue Divisional Officer, Dharapuram have not taken any action on the complaint petition
submitted on behalf of the surrounding three villages before the authorities. Since the matter has
already been settled by the National Green Tribunal (S.Z) on 09.03.2022 in O.A No. 231/2021,
repeated further complaints on the same issue does not warranted to cause one more inspection by
the team originally constituted by the District Collector, Tirupur. Hence the allegation levelled in the

affidavit may be ignored.

13. | submit that the petitioner has alleged the order of the National Green Tribunal
(S.Z) stating that the judgement is partial and did not brought the facts on the functioning of the
crushing unit and also the Stone quarry which has already been expired on 11.01.2022. It is not
known how the National Green Tribunal (S.Z) has entertained such petition as Miscellaneous
Application in the O.A No. 231/2021 on completion of trail and after judgement delivered.
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14. | submit to state that if at all the petitioner is not satisfied in the order passed by
the National Green Tribunal (S.Z) then it is open to the petitioner to file an appeal petition before
the National Green Tribunal, Principle Bench New Delhi seeking review of the judgement in O.A No.
231/2021 dated 09.03.2022 and pray for setting aside the judgement dated 09.03.2022 and to cause
re-inspection by a Higher Forum Team of officials. Instead of doing so, the petitioner has filed the
Miscellaneous Application for review in the National Green Tribunal (S.Z) which has passed the order

for which review is sought for.

In the above circumstances it is submitted before the National Green Tribunal (S.2)
that the matter in O.A No. 231/2021 has already been settled by its judgement dated 09.03.2022
and opening-of the same and to review before the same authority is not just and maintainable
before law and hence it is prayed that the Miscellaneous Application filed by the petitioner in 0.A

No. 231/2021 may be dismissed and thus render justice.

Place: KARUR R.MANOHARAN
Date: 26.07.2022 5™ Respondent of 0.A. 231/2021 NGT (S.2)

Details of enclosure list:

1. R.MANOHARAN Aadhaar Card for I.D proof -Photo Copy
2. Final order delivered by the National Green Tribunal (S.Z) in 0.A 231/2021

dated 09.03.2022 -Online Copy
3. Proceeding order issued by the District Collector, Tirupur vide

Rc No. 416/Mines/2016 dated 12.01.2017 -Photo Copy
4. The mining activity closed intimation letter to Competent Authorities

dated 11.01.2022 -Photo Copy
5. The Sale intimation letter to Tamilnadu Pollution Control Board, Tirupur(North)

(“M/s. SHREE NITHI STONE AND METAL” sold to “M/s. ERODE MIINES”)

dated 19.03.2022 and 22.07.2022 -Photo Copy
6. The Sale intimation letter to Tamilnadu Pollution Control Board, Tirupur(North)

(“M/s. SHREE NITHI ENTERPRISES” sold to “M/s. ERODE MIINES”)

dated 19.03.2022 and 22.07.2022 ‘ -Photo quy
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Item No.l1l1:

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
Original Application No. 231 of 2021 (SZ)

(Through Video Conference)
IN THE MATTER OF:

P.G. Sethuram (Letter Petition)
... Applicant(s)

Versus

. The Chairman,
Tamil Nadu Pollution Control Board,
No. 76, Anna Salai, Guindy,

Chennai, Tamil Nadu- 600032

L
. Directorate of Geology and Mining, .

Rep by its Director,
Alandur Road, Guindy In
Guindy, Chennai- 60

. State Environmen :
Rep by its Chairman,

3t Floor, PanagaliMa
No. 1 Jeenis Road
Chennai- 600015

. The District Collectgr

Tiruppur District,
Karuppa Gaundanpa
Tiruppur, Tamil Nadu-

. Mr. R. Manoharan,
Propietrix-M/s Manoharan
Rough Stone and Gravel Quarry,
No. 1/284, K.N. Garden,
Andankoil Keel Paagam,
Attur post, Karur- 639 008
...Respondent(s)

Date of hearing: 09.03.2022.
CORAM:

HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER

HON’BLE DR. SATYAGOPAL KORLAPATI, EXPERT MEMBER

For Appellant(s): Mr. P.G. Sethuram, appeared in person
For Respondent(s): Mr. Sai Sathya Jith for R1,

1



Dr.D. Shanmuganathan for R2 and R4
Ms. M. Sumathi for R3
Mr. S. Saravanan and Mr. M.Joseph Nihal Ravel
for R5
ORDER

1. The above case has been suo motu registered by the Principal Bench as
O.A. No.300 of 2021 on the basis of the letter received from the applicant
by name Mr. P.G. Sethuram alleging illegal operation of a stone crusher —
“Erode Mines” at survey No. 733/2, 734/2, Senapathipalayam Village,
Kangayam Taluk, Tirupur District, Ta@iilnadu, on agricultural land, in

violation of environmental nor ccording to the applicant, the said

unit is functioning close to the ntial houses, check dam, temples,

o the e

etc. and causing dama

official respondents and issued notice to the 3™ respondent and directed

the District Collector as well as Pollution Control Board to file their
independent reports and posted the case to 24.12.2021 for appearance of
3" respondent, filing independent response and also for consideration of
reports. On 24.12.2021, a 3™ party has filed I.A. No. 210 of 2021to get
themselves impleaded in the matter as he is one of the quarry/crusher
owner in that area and this Tribunal allowed the application and

impleaded them as additional 5™ respondent.



4. This Tribunal had considered the action taken report submitted by Tamil
Nadu Pollution Control Board signed by the officer on 23.12.2021, e-filed
on 24.12.2021, extracted in Para 8 of the order which reads as follows:

ACTION TAKEN REPORT OF TAMILNADU POLLUTION
CONTROL BOARD SUBMITTED BEFORE THE HONBLE
NATIONAL GREEN TRIBUNAL (SOUTHERN ZONE), CHENNAI
IN THE MATTER OF ORIGINAL APPLICATION No. 231 OF
2021 (SZ), THIRU P.G. SETHURAM Vs THE CHAIRMAN,
TAMILNADU POLLUTION CONTROL BOARD AND OTHERS,
AS PER ORDER DATED 26th NOVEMBER 2021.
1. Background
In the matter of Original application No. 231 of 2021, Thiru P.G.
Sethuram Vs The Chairman, Tamil Nadu Pollution Control
Board and others has passed an order dated 26.11.2021 to
submit the report and filing their independent response to the
Tribunal on or before 24.12.201,
In this regard, the District Collector, Tiruppur has constituted a
committee for inspection® 0c.925/2020/Mines, Dated:
10.12.2021 and the commi omprises of Revenue Divisional
Ofﬁcer Dharapuram t Env1ronmental Engineer,
pur North and Deputy
District. The
am, Assistant
Assistant
units on

Director of c 5
comm1ttee meinbers.¢

731/A, 7 3% 7
Taluk, Tirup]
iiij) M/s.
Senapathipalaya

i) M/s. R. Manoharan Rough Stone and Gravel Quarry
The unit of M/s. R. Manoharan Rough Stone and Gravel Quarry
is located at .
S.F. No. 733/2 & 734/2, Senapathipalayam Village, Kangeyam
Taluk, Tiruppur District.
a) Consent Details:
The unit has obtained Environmental Clearance from State Level
Environmental Impact Assessment Authority, Tamil Nadu vide
its  Lr. No. SEIAATN/F.No.5891/1(a)/EC.N0.3903/2016
Dated:18.11.2016 for Rough stone & Gravel quarry at
S.F.No.733/2 and 734/2 with a lease extent of 3.25.0 hectares
with the quantity of 2,78,721 m3 of rough stone, 4,830 m3
Gravel and 14,850 m3 of Weathered formation for the period of 5
~Years. Further, the unit has obtained Consent to Operate
(Direct) from the office vide Proc. No.
F.1731TPN/RS/DEE/TNPCB/TPN/W&A /2017, Dated:
04.01.2017 with validity up t031.03.2018 and subsequently
renewed the consent up to 17.11.2022 vide this office
proceedings dated: 04.08.2019.Earlier based on public
complaint regarding unbearable blasting, the quarry was
inspected on 19.02.2021 and the complaint was forwarded to

3



the Assistant Director, Department of Geology and Mines,
Tiruppur for taking necessary action in this regard vide this
office letter dated: 23.02.2021.
b) Inspection Report:
During the committee inspection on 15.12.2021, the following
were observed:
1) The quarry was not in operation.
2) The unit has provided water sprinkler system to control the
fugitive emission due to vehicle movement and it is in operable
condition.
3) The unit has not provided the fencing around the quarry
boundary.
4) The unit has not earmarked the quarrying area.
ii) M/s. Shree Nithi Stone and Metal
The unit of M/s. Shree Nithi Stone and Metal is located at S.F.
No. 722/A,
723/A, 731/A 733, 734 & 736/A, Senapath1palayam Village,
Kangeyam Taluk, Tiruppur District.
a) Consent Details:
The unit has obtained Consent to Operate (Direct) from the office
vide Proc. No. F.No.
TPNO611/RS/DEE/TNPCB/T A/2013, Dated: 05.10.2013
with validity up to 31.03. 2 subsequently renewed the
consent with validity up to 3 22 for the following:
1. Product details: B tal Jelly (1/4", ,3/4",11/2" &
Tons ]Mantm

through On

Vibrator
Powder s
Earlier bas
19.02. 20§@E§ f
a show cauge
without prowvic
without obtaini )1 s’%@ I > ofunam management.
The unit was .persbiidl ihearing: .2021 and the
unit has not atte | theipersona ing Subsequently, the
unit was inspected on _ié€., 04.05.2021 and found
that the unit has provided -Air Pollution Control measures.
Further, the unit has applied for Consent to Operate (Direct) in
the name of M/s. Erode Mines through online. Based on the
online application, the unit was inspected and the application
was returned to the unit for want of particulars and to provide
additional Air Pollution Control measures. The unit is yet to
resubmit the application for change of name and management.
b) Inspection Details:

During the committee inspection on 15.12.2021, the following
were observed:

1) The unit was not in operatlon However, it was under
operational condition.

2) The unit has provided the following Air Pollution Control
measures and was under operational condition.

0S§. = En\c\losure water sprinkler, .,
closure water sprinkler.

gubhc complgmt the unif:

'%»was issued to the unitf& erating the unit

S.No Point Source Pollution Control
Emission Measures
provided

T Jaw crusher - 2 Enclosure withh Water
Nos. Sprinkler

2. Vibrator — 2 Nos. Enclosure with Water




Sprinkler
3. Powder section Enclosure with Water
' Sprinkler
4. Conveyors Covered with hood
arrangement
5. Fugitive emission Water sprinklers provided

3) The unit has provided water sprinkler system for loading and
unloading area to control the fugitive emission.

4) The unit has developed green belt around the boundary of the
unit.

iii) M/s. Shree Nithi Enterprises

M/s. Shree Nithi Enterprises is located at S.F. No. 735/3A,
Senapathipalayam

Village, Kangeyam Taluk, Tiruppur District.

a) Consent Details:

The unit has obtained Consent to Operate (Direct) vide Proc. No.

F.2174TPN/OS/DEE/TNPCB/TPN/W&A /2017, Dated:
20.11.2017 with validity up to 31.03.2019 further the unit has
obtained Consent to Operate. (Expansion-I) vide Proc. No.
F.2174TPN/OS/DEE/TNPCB/TPN/W&A /2020, Dated:
06.09.2020 with validity u .2022 for the following:

1. Product details: Crushed s ne sand - 3900 Tons/Month.

2. Generation and disposa ewage — 0.40 KLD through
Industry's Own Land. : !

3. Generation &@n i
recychng for cyt

water spr'
Vibrator y
Conveyor be 36%03 ‘
D.G. Set 82.2 I%?s/ Acoustic e%losure with staclk
Earlier, based onbublic cofip
19.02.202% :
operating th uni
Control mea$ @
name and mariag
on 04.05.2021 at %ed the personal
hearmg Subsequently pected on the same day
i.e., 04.05.2021 and found that the unit has provided Air
Pollut1on Control measures. Further, the unit has applied for
Consent to Operate (Direct) in the name of M/s. Erode Mines (M
Sand Unit) through online. Based on the online application, the
unit was inspected and the application was returned to the unit
for want of particulars and to provide additional Air Pollution
Control measures. The unit is yet to resubmit the application for
change of name and management.

b) Inspection Details:

During the committee inspection on 15.12.2021, the following
were observed:

1) The unit was not in operatlon However, it was under
operational condition.

2) The unit has provided the following Air Pollution Control
measures and were under operational condition:

“the unit for
ir Pollution
for change of
r personal hearing

S Point Source Pollution Control

. Emission Measures
N provided
. .
1.| Vertical Shaft Enclosure with Water




Impactor (VSI Sprinkler System
Machine) — 1 No.
2.| Vibrator — 1 No. Enclosure with Water
Sprinkler System
3.l Conveyor Belt - 6 Covered with hood
Nos. arrangement
4. D.G. Set - 82.5 KVA Acoustic enclosure with
stack

3) The unit has provided water sprinkler system for Haulage
road and Loading and unloading point to control the fugitive
emission.

4) The unit has developed green belt around the boundary of the
unit.

Observations and Action taken by Tamil Nadu Pollution Control
Board

1. The above three units have installed the Air Pollution Control
measures as mentioned above and the Air Pollution Control
measures are under operational condition.

2. The District Environmenta Laboratory, Tamil Nadu Pollution
Control Board, Tiruppur ha; requested to conduct Ambient
Air Quality/Ambient Noise Le rvey in and around the unit
premises and in complainan se to assess the performance
the Air Pollution Control me es provided by the unit.
3. The unit has be 1 ;

m wherever

%nd wall /
premises to

Engineer
Hntrol Board
tppur District

¢ District Collector
dated 23.12.2021, e-filed on 4 12 2021 extracted in Para 9 of the order

which reads as follows:

ﬁ%&?@ f§iE) 3’? THES

n Skumananls

s Bunmlow, Kusar




Tiruppur -641606 working as District Collector, Tiruppur District do

hereby solemnly affirm and sincerely state as follows:-

2) 1 am the 6™ respondent herein and as such I am well
acquainted with the facts and circumstances of the case from the

available records.

3} In Order to comply with the orders of the Hon’ble National

Green Tribunal dated 26.11,2021, I submit my report as follows:

4] It is most respectfully submitted that Thiru. N.S.
Parthiban, S/o. N. Subramani, Mudiganam Post, Aravakurichi Taluk,
Karur District was granted quarrying lease for Rough stone and
Gravel, over an extent of 3.25.0 Hect. in patta lands comprised in S.F,
nos. 733/2 (1.96.5) and 734/2 (1.28.5) of Senapathipalayam village,
Kangeyam Taluk, Erode District for a period of 5 years from
14.08.2006 to 13.08.2011, vide Proceedings of the District Collector,
Erode in R.c. No. 29164/2006/ X1 dated 14.08.2006 (as the subject

area was under the jurisdiction of the ersm’hile Erode District).

5) It is respectfully submitted that on expiry of the above
lease, quarry lease was granted to Thiru. R. Manoharan, S/o. KX.
Ramasamy, 2/259, Reddipalayam, Andankoil Post, Karur District for
quarrying and transportation of rough stone and gravel, over an
extent of 3.25.0 Hect. in patta lands comprised in 8.F. Nos. 733/2 and
734/2 of Senapathipalayam village, Kangeyam Taluk, Tiruppur
District for a period of five years from 13.09.2011 to 12.09.2016 vide
Proceedings of the District fﬁi}ﬁﬁ:{:ﬁ}g Tiruppur in Re. No.
381/Mines/2011 dated 13.09.2011,



6} It is respectiully submitted that consequent to the expiry
of the 20d lease, Thiru. R. Manoharan, S/o. K.K, Ramasamy, 1/284,
K.N. Thottam, Andankoil Keel Pagam, Athur Post, Karur District had
been granted quarrying lease for Rough stone and Gravel, over an
extent of 3.25.0 Hect. in patta lands comprised in S.F. nos, 733/2
{1.96,5) and 734/2 {1.28.5) of Senapathipalayam village, Kangeyam
Taluk, Tiruppur District for a period of 5 years from 12.01.2017 1o
11.01.2022 vide Proceedings of the District Collector, Timp;:ﬂ;if in Re.
No. 416/Mines/2016 dated 12.01.2017 after obtaining Environmental
Clearance from the State Level Environment Impact Assessment
Authority, Chennai Lr.No. SEIAATN/F.No.5891/ l{a}/EC.No.3903
/2016 Dated:18.11.2016.

7y It is respectfully submitted that in pursuance to the
orders of the Honble National Green Tribunal, a committee
comprising of (1).The Revenue Divisional Officer, Dharapuram, (2).
The District Environmental Engineer, Tamil Nadu Pollution Control
Board, Tiruppur (North} and (3] The Deputy Director, Geology and
Mining, Tiruppur was constituted vide the District Collector, Tiruppur
proceedings in R.c. No, 925/2021/Mines dated 10.12,2021 with a
direction to inspect the subject arca and to furnish a detailed report to
the District Collector regarding the validity of the lease, siting criteria
and also regarding allegations including environmental impacts made

in the petition as ordered by the Hon'ble Green Tribunal.

8). It is respectfully submitted that the members of the
committee inspected the subject area on 15.12.2021 and the District

Environmental Engineer, Tiruppur North has submitted his individual
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report in R.c. No. F. NGT Case / O.A. No. 231/2021 (SZ) / DEE}
TNPCB / TPN/2021 dated 15.12.2021 as detailed below:-

i} M/s. R. Manoharan Rough Stone and Gravel Quarry:

The unit of M/s. R. Manoharan Rough Stone and Gravel Quarry is
located at SF. No. 733/2 & 734/2, Senapathipalayam Village,
Kangeyam Taluk, Tiruppur District.

The unit has obtained Environmental Clearance from State Level
Environmental Impact Assessment Authority, Tamil Nadu vide its Lr.No.
SEIAATN/ F.No.5891/ l{a)/ EC.No.3903/2016 Dated:18.11.2016  for
Rough stone & Gravel quarry at S.F.No.733/2 and 734/2 with q lease
extent of 3.25.0 hectares with the quantity of 2,78,721 m3 of rough
stone, 4,830 m? Gravel and 14,850 m* of Weathered formation for the
period of 5 Years. Further, the unit has obtained Consent to Operate

{Direct) from the office vide Proc. No. F.1731TPN/RS/DEE/TNPCB/TPN ,

/W&A/2017, Dated: 04.01.2017 with validity up to 31.03.2018 and
subsequently renewed the consent up to 17.11.2022 vide this office
proceedings dated: 04.08.2019.

During the committee inspection on 15.12.2021, the following were
observed.:

1} The quarry was not in operation.

2) The unit has provided water sprinkler system to control
the fugitive emission due to vehicle movement and it is
in operable condition.

3) The unit has not provided the fencing around the quarry
boundary.

4} The unit has not earmarked the quarrying area.
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ii) M/s. Shree Nithi Stone and Metal:

The unit of M/s. Shree Nithi Stone and Metal is located at S.F. No.
722/A, 723/A, 731/, 733, 734 & 736/A, Senapathipalayam Village,
Kangeyam Taluk, Tiruppur District.

The unit has obtained Consent to Opﬁr&te {Direct] from the office
vide Proc. No. F.No. TPNOG11/RS/DEE/TNPCB/TPN/W&A/2013,
Dated: 05.10.2013 with validity up to 31.03.2014 and subseguently
renewed the consent with validity up to 31.03,2022 for the following:

1. Product details: Blue Metal Jelly (1/47, 1/2% 3/4", 1 1/2" & Stone
Powder} - 2000 Tons/ Month.
2. Generation and disposal of sewage ~ 1.50 KLD through On
Industry’s Own Land.
3. Point source emission {Source - Control Measures):
Jaw crusher - 2 Nos. ~ Enclosure water sprinkler,
Vibrator - 2 Nos. - Enclosure water sprinkler.
Powder section ~ Enclosure water sprinkler.

Further, the unit was inspected on 19.02.2021 and a show cause
notice was issued to the unit Jor operating the unit without obtaining
Consent for change of name and management. Subsequently, the unit
has applied for Consent to Operate (Direct] in the name of M/s. Erode
Mines through online. Based on the online application, the unit was
inspected and the application was returned to the unit for want of
particulars and to provide adequate Air Pollution Conirol measures.
Subsequently, the unit was inspected on 04.05.2021 and found that the
unit has provided adequate Air Pollution Control measures. The unit is

yet to resubmit the application for change of name and management.

During the commitiee inspection on 15.12.2021, Qte following
were ohserved:
Page No: 5
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1} The unit was not in operation. However, it was under operational

condition.

2] The unit has provided the following Air Pollution Control
measures and was under operational condition.

3
S.No. | Point Source Emission | Pollution  Control  Measures
provided
1} | Jaw crusher - 2 Nos. | Enclosure with Water Sprinkler

2} Vibrator — 2 Nos,

Enclosure with Water Sprinkler

3} Powder section Enclosure with Water Sprinkler
4} Conveyors Covered with hood arrangement
5} Fugitive emission Water sprinklers provided

4) The unit has provided water sprinkler system for loading and
unloading area to control the fugitive emission.

5} The unit has developed gm@fi belt around the boundary of the

it

iti)M/s. Shree Nithi Enterprises:

M/s. Shree Nithi Enterprises is located at S.F. No. 735/3A,
Senapathipalayam Village, Kangeyam Taluk, Tiruppur District.

The unit has obtained Consent to Operate (Direct) vide Proc. No.
F.2174TPN/OS/DEE/ ’?}?PCB/ TPN/W&A/2017, Dated: 20.11.2017
with validity up to 31.03.2019 further the unit has obtained Consent to
Operate (Expansion-l} vide Proc. No. F.2174TPN/OS/DEE/TNPCB/
TPR/ W&A/ 2020, Dated: 06.09.2020 with validity up to 31.03.2022 for

the following:

1, Product details: Crushed swnesﬂﬁd? 3900 Tons/Month,
2. Generation and disposal of éewczge - 040 KLD through

Industry’s Oun Land.
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S.No. | Point Source Emission | Pollution ~ Control  Measures
provided
] Vertical Shaft: Enclosure with Water Sprinkling
Impactor {VSI System.
Muachine) - 1 No,
2 Vibrator - 1 No. Enclosure with Water Sprinkling

System.

HNos.

3} Conveyor Belt

=

Covered with hood arrangement

4 | DG Set-82.5KVA

Avoustic enclosure with stack

3} The unit has provided water sprinkler system for Haulage road
and Loading and unloading point to control the fugtive emission.

4} The unit has developed green belt around the boundary of the

unit®,

91 It is respectfully submitted that the Revenue Divisional

Officer, Dharapuram and Deputy Director, Geology and Mining,

Tiruppur have submitted their joint inspection report as detailed

No. ng Corns ;
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below:-
1. | Kame of the lessee Thirw.R. Manoharan,
S/0. KK. Ramasamy
No.1/248 K.N. Garden,
Andan kovil east, Karur,
Tamil Nadu - 639 002.
2. | Taluk and Village Kangeyam Taluk
; Senathipalayam village
3. | S.F.Nos and Extent in hecls. S.F.Nos.733/2 and 734/2
3.25.0 hects
4. | Classification Pattq lands
5. | Name of the Mineral Rough Stone and Gravel
6. | Mining plan approvai order, | : | Approval order: | Re. No. 416/ Mines/
date, depth of quarrying and ' 2016 dated
approved quantify 27.10.2016,
PageNo:8




Approved 278721¢bm of Rough
Quantity : storte, 4830 cbm
Gravel and 14850
cbm of weathered
formation
7 | Environmental clearance Order: - Lr.No. SEIAA-TN-
issued details and approved /F.No.5891/ 1{a)/ EC.
quantity No. 3903/2016
dt.18.11.2016
Approved depth: | 55m
Approved 278721 chm of Rough
| Quantity: stone, 4830 cbm
Gravel and 14850
chm of weathered
: formation
§ | District Collector Proceedings Re.No. 416/ saflai/ 2016 dated
No. and date of grant 12.01.2017.
9. | Lease Period 12.01.2017 to 11.01.2022
Previous lease granted particulars if any in the subject areq, Quantity removed
10. | and Seigniorage fee collected ;
Nameof | SF. | Proc No | Lease Approve | Quantity | Seigniorag
the Nos, |anddate | Period d mining | removed | e fee
lessee | exient 4 plan/En and collected
fhects} vironme | transport | L Ks.
nf permit
clearanc | issued
effony [om) | |
e : Rough
po | T2 20 eos008 i
i g | MR LT e
3250 dated 13.08.2011 Gravel 367675/ -
Hect. 14.08.2006 ‘ 1800 :
iy : . Rough v
783/2 | 31/Mnes | 13092011 e | B
ey A2y a0 n | sm2s | 1790100/
aran. | 3.25.0 |  daed 445092016 Gad | -
Heef, 13.09.2011 3660
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11. The detuils of permit issued during the current lease period:

Quantity for which permit :
Mineral issued during the current Seigniorage Fees
. lease period fin cubic remitted in Rs.
meters}
Gravel 3330
Rs. 5233440/ -
Rough stone 81362

12. Field observations / violations detected:

1. The lessee has not maintained safety distance of 7.5

meters to the adjoining patta lands on the eastern side.

2. The lessee has not maintained safety distance of 50 meters
fo the PAP canal passing through the lands in S.F. Nos.

733/ 1, 734/1 on the northem side,

Total quantity Balance
Tl gt Jor which ‘ §£¥:}f3§f¢ ‘ quam‘zzg
: transport permit | available us | transported
mined as per : = ; Laaa
. | obtained duning | per the skefch . without valid
the sketch fin : T :
. all the three fin Cubic transport
Cubic meter] s : 5
lease periods |~ meter) permits fin
{in Cubic meter] Cubic meter)
" 3
R@gh Gravel Rough Gravel Fough Gravel Q{,mg& Gravel
Stone stone stone stone
358403 | 51890 138507 8790 | 19653 | 13236 | 200243 | 29864

3. From the above table, it is revealed that, the lessee had
quarried and transported 200243 cubic meters of rough
stone and 29864 cubic melers of gravel excessively from
the lease areq without valid transport permit.

10} It is respectfully submitted that it is noted from the joint

inspection report that the lessee has committed the following

violations:-
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1. The lessee has not maintained safety distance of 7.5
meters to the adjoining patta lands on the eastern side.

2. The lessee has not maintained safety distance of 50
meters to the PAP canal passing through the lands in S.F.
Nos. 733/1, 734/ 1 on the northern side.

3. The lessee had quarried and transported 200243 cubic
meters of Rough Stone and 29864 cubic meters of Gravel
excessively from the lease area without remitting
necessary seigniorage charges to the Government and
without valid transport permit.

11} It is most respectfully submitted that based on the joint
inspection report, the Revenue Divisional Officer, Dharapuram has
been directed to take action as per rule 36-A of the Tamil Nadu Minor
Mineral Concession Rules, 1959 for levying penalty against the lessee
Thiru. R. Manoharan, S/o. Ramasamy for having indulged in
quarrying and transportation of 200243 cubic meter of Rough Stone
and 29864 cubic meter of Gravel from the lease hold area without
remitting necessary scigniorage charges to the Government vide
District Collector letter in Re.No.925/2020/ Mines dated 21.12.2021.

12} It is submiited that the statute rule 36({5} (h) of the Tamil
Nadu Minor Mineral Concession Rules, 1959 provides that, “in case
of breach by the quarrying permit holder or quarrying lease
holder or his transferee or assignee of any of these rules or of
the conditions of the lease, the Director of Geology and Mining
or the Chief Conservator of Forests, as the case may be, or the
District Collector or the District Forest Officer, as the case may
be, without prejudice to any other penalty which may be
imposed in respect of such breach, may cancel the lease after
granting an opportunity of hearing to the said person’.
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13} It is most respectfully submitted that as envisaged under
Rule .36 (5) (b} of the Tamil Nadu Minor Mineral Concession Rules,
1959, the lessee has been directed to appear before the District
Collector on 29.12.2021 at 3.30 PM and to offer his explanation as to
why action should not be taken for termination of quarry lease
granted to him for the violations committed by (him vide District
Collector’s Show Cause Notice in Rc.No0.925/2020/Mines dated
21.12.2021.

14) In the circumstances stated above, it most respectfully
submitted that the Reyenue ini:«;immi Officer, Dharapuram has been
directed to take action as per rule 36-A of the Tamil Nadu Minor
Mineral Concession Rules, 1959 for levying penalty against the lessee
for having indulged in quarrying and iz‘aﬁﬁpds*tazim of 200243 cubic
meter of Rough Stone and 29864 cubic meter of Gravel from the lease
hold area without remitfing necessary seigniorage charges to the
Government and action has a}sebem initiated against the lessee for
cancellation of quarry lease as per iézzi& 36 {5} (h} of the Tamil Nadu

Minor Mineral Concession Rules, 1959,

In view of the above, it is therefore humbly prayed that this
Hon'ble National Green Tribunal, Southern Zone, Chennai may be
pleased to record the above mentioned facts and dispose of the
application or pass such further order as this Hon'ble National Green
Tribunal may deem fit and proper in the fact and circumstance of this

case and thus justice.
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1, Dr. 8 Vineeth, LAS,, 8Son of Thiru, Sukumarapillai, Bindu,
aged about 38 vears, residing at Collector’s Bungalow, Kumar Napar,
Tiruppur 641 606 and do hereby declare that the aforesaid fact are

true and correct 1o the best of my knowledpe and information.

Bigo
DBate @ WE, 1n, teony

S e

Pape No ;130 and last page Dis Tﬁ't{?* COLLE

No. of Corns T*f@upp;,% LToe

6. Thereafter, this Tribunal passed the following order:

10.The report submitted by the.
tests will have to be conducted.
that the report is complete to ascer
said to have been committed by th.
come on record on his.¢

ing that report, it cannot be said

e of pollution, violation, if any,

y added 5th respondent who has
1

with referencé
12.5th respo
objection, i i
Pollution Control ' : gegy [0 serve copy
of the objecti gﬂﬁdhﬁore thls Tribunal to the DistricfGol ;
Pollution Cegtrol go%‘and they cted to con%ggt

also when the ng their-respective reports
Tribunal. E
13.If the Mining
directed to issue noti
and conducting pro, h accordance with
law as violation of mining ru oming within the purview of
this Tribunal, though excess rmnmg (f any) done, imposition of
environmental compensation can be considered by this Tribunal.

14.They are directed to submit their respective reports and complete the
pleadings as directed on or before 28.01.2022 by e-filing in the form of
Searchable PDF/OCR Supportable PDF and not in the form of Image PDF
along with necessary hardcopies to be produced as per Rules.

15.Registry is directed to communicate this order to the official respondents
for their information and compliance of the directioris.

16.The office is directed to check the cause title as there is some
discrepancies in the cause title which has been served on the parties, on the
basis of the which the rank of the respondents are mentioned by the
respondents in the report submitted. If there is any defect from the side of
the office, then they are directed to take steps to rectify the same
immediately.

his objections

7. The case was posted to 28.01.2022 for appearance of 3rd respondent,
completion of pleading, objections, if any, to the reports already filed by

Sth respondent and consideration of further reports.
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8. On 28.01.2022, this Tribunal had considered the report submitted by
Tamil Nadu Pollution Control Board dated 27.01.2022, e-filed on the

same date, extracted in Para 8 of the order which reads as follows:

REPORT FILED ON BEHALF OF THE RESPONDENT -
TAMILNADU POLLUTION CONTROL BOARD.

I, R. Rajamanickam, Slo. P.M Ramasamy, Hindu, aged about 57
years, having my office at ?‘%iﬁ?ﬁ Mount Salai. Guindy, Ghﬁmgéﬁéz% do
hereby solemnly affirm and sgémeréég 5%13%% as é&ééswsi

1.1 am the ,;wi Chief Eﬁ?ér&%&ﬁ%ﬁ% Engineer, Tamil Nadu
Pollution Control Board, Chennai-32, and | am filing this Report on

‘behalf of the 7" Respondent, Tamil [Nadu Pollution Control Board and
as such | am well acquainted with %&% facts a? the case as per the
records.

2.0t is g’%g@ﬁﬁﬁ;éiﬁg submitied that the in continuation to the |
Board's report dated 23,122021, e-fled on 24122021, it was
informed that . '

‘the District Environmental Engineer, TNPCB, 'ﬁw@g&ﬁ{ has been
requested to conduct Ambient Air ngé@%fgfé%mﬁfem Noise Level Surveyin and
“around the unit premises and in %}Qmﬁa&aﬁf:s house fo assess the performance

the Air Pollution Conlrol measures provided by the unit.”
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3 1tis fﬁ%pemfﬁﬁy submitted that in this :@gm the {'}55;

‘?‘éw;gﬁgm conducted the ﬁwﬁxmﬁ Air wa ;“?fﬁﬁ.:%i‘%% Hoise Level
Survey on 12012022 in and around the unit premises and in
complainant's house fo assess the ;@Mz}f‘mézfs&% of Air %@aﬁm
Control measures provided by the unit During AAQ/ANL Survey the

following were observed:

. The of unit of Mis. Shree Nithi Stone and Metal, SF.
No. 722IA, T23AT3UA, 733 T34 & T36/A
Senapathipalayam Village, Kangeyam Taluk, Tiruppur
District and M/s Shree Nithi Enterprises. S F
%aé&,wéfﬁﬁs,, Senapathipalayam Village, Kangsyam
Taluk, Tiruppur District were under %ng‘;&&

ii. Both the units have provided the Air Poliution Control ,
measures and all &%ﬁﬁméaﬁw&a were under fw}mfaﬁm

. The unit of M/s. Mancharan Rough Stone and Gravel
Quarry was not under {ﬁg«é@i&x}é

The Reports of Ambient Air %maﬁf / Ambient Noise Level

Survey mmﬁaa@d are as ?&iig&s*

=
1k

The Ambient Air Quality Survey was conducted i

iocations in and around the zzﬁit premises as foliows:

Location Location on“‘f@gz ofthe | Direction - Distance
No. scaffolding near , . inmeter
%  Middie of Qua@;&@r%&e; "North ﬁ‘;}%}
{North)
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%~

7 Quarry North East North-East 1t

o)

CrsherSowth  (south | 400

i MSadWest | [West 400

5 Complginant North- " 500
© MrPrabhu Kumars house. West , -

The Report of Analysis is as follows:

s

SNo | Location on top of

: e | Pollutants Concentration
the Scaffolding near 2 - ~

{microgram/m’)

NG:

[rection
{Hetance

e 1=
| prescribed by the

ik,

e
A
=
i
a:»

prescribed by the - 6 100 80 @ B0
;??gﬁ%% - 1180 ” '

| Quarry Norh East i i, 41 7 18

r
o

tandards , o 8 | " '
| prescribed by the L

i
e
L

Crusher South Lo g 78

Standards
‘  prescribed by the
4 |Boad

e W

o
ot
it
s
i

2
o
i

4
i
L
%‘&
-
ek

Standards

o

i

L0 NNV 500
pﬁ%&g}%&%ﬁﬁ%&%?;@&%ﬁ - , ,

Sio. Murugesh
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The Ambient Noise Level Survey was also conducted in all the
above mentioned 5 locations. The f%ég}é?i of Noise Level Monitoring

& as follows:

SHo | Location

Recorded Near

Duration

Distance

, | Middie of Quarry &
- Crusher iNorit

55 524

o

Guarry North East 8 58

Crusher South 400, S L

Complainant Prabhu 1 10 ,‘
5 Kumar Hao W @

Sl Murugesh

make compiaint, if the noise level axceeds the Amblent noise standards by 18 48
AL o mpre, , :
Based on the Report of Analysis of Ambient Air Quality/Ambient

Noise Lavel Survey, the following are submitfed:

i} The Ambient Air Qagiiég Survey conducted in all the
above 5 locations for the parameters such as PMs,
PMuo, SO:8 NOyare within the prescribed limit for Rural

and Other area.

et
et

} The Ambient Noise Level in locations 18 2 are 62 4 and

59 dB (A). which is more than the tolerance limit of 55

dB (A) prescribed for Noise Level in Residential area in
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day time.

it} The Ambient Noiss Level in locations 3&4 are 52 8 and
849  dB (A), which is less than the tolerance limi of 55
dB (A} prescribed for Noise Level in Residential area in
day time.

iv) The Ambient %‘fssé% Level in location 5, ie., the Complainant
Mr.Prabhu Kumar, Sfo. Murugesh 5&3%5%3. is 448 dB «é‘w
which is less than the tolerance limit of 55 dB (A prescribed
for Noise Level in Residential area in day time.

4.1t Is respectfully submitted that the following instructions were

issued 1o ytm unit M/s. Shree Nithi Stone & %ﬁ&iai Eimgﬁ;@m é?z.z%}
Mis Shree Nithi Enterprises, Tiruppur vide DEE, Tiruppur's Lr.No.
F No.TPNOG11/DEE/TNPCBITPN/2022 Dated 24012022 and
FNoTPN2646/  DEE/TNPCBITPN/2072  Dated 24012022

respectively.

g

The unit shall install Flow Meter in the outlet of raw ;

watercollection tank for the machineries of both

Crusher and M Sand unit and Water Sprinkier

arrangements fo mitigate the dust %m%aaiéﬁ

ii. The unit shall develop green belt with thick mmp*g of
local xa?f%z of trees all around the periphery of the
unit premises.

. The unit shal %%‘Q?i%ﬁéﬁf&i‘%ﬁ?&%é&&? roads inside the

unit premises with water sprinkler system wherever

22



possible to controi the fugitive emission.

. The unit shall fmw,;ss compoung wall | wing net
arrester for 15 feet haight around the sﬁmirgﬁ‘iém%&é& o
control carnryover of dust partice during Reavy wind

Under the above circumstances, it s humbly prayed that this

Hon'ble Naetional Green Tribunal may be pleased o m&é such urther
or other orgders as this Hon'ble Trbunal may deerm it and proper in the

facts and ciroumstance of this case and thus render justice.

BEFORE ME

VERIFICATION
I, B Rajamanickam, Sl PN Ramasamy, Working as Joint
Chief Environmental Engineer, Tamit N’aéﬁw Polivtion Conlrol Board,
Chennab32, do bereby submit that the vmrzi:mzﬁ of the above repont

are true to the best of my knowledas through records

9. The District Collector also prodll,‘lce'd‘certain documents which included
the copy of the proceedings of the District Collector, Tiruppur District in
R.C. No. 381/Mines/2011 dated 13.09.2011, Copy of the Environmental
Clearance (EC) issued by the State Level Impact Assessment Authority
(SEIAA) , Chennai in R.C. No. SEIAA/F.No.5891/1 (a)/ EC. No.
3903/2016 Dated: 18.11.2016, the copy of the proceedings of the District
Collector, Tiruppur in R.C. No. 416/Mines/2016, Copy of the District
Environmental Engineer, Tiruppur North letter in R.C. No. F. NGT

Case/O.A. No. 231/2021 (SZ)/DEE/TNPCB/TPN/2021 dated 15.12.2021,
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Joint Inspection report of the Revenue Divisional Officer, Dharapuram
and Deputy Director, Geology and Mining, Tiruppur dated 17.12.2021,
Copy of the letter of the District Collector, Tiruppur District vide R.C.
No. 925/2020/Mines Dated: 21.12.2021 and Copy of the show cause
notice issued by the District Collector, Tiruppur in R.C. No.
925/2020/Mines Dated: 21.12.2021 for consideration of this Tribunal.

10.Thereafter, the Tribunal passed the following order:

10.1t is seen from the Joint Committee report that excess mining said to have been
done by the 5% respondent and also show cause notice has been issued in this
regard by the District Collector and the enquiry is in progress. The applicant who
appeared in person submitted that the detalls mentioned in the report are not
correct.
11.The learned counsel appearin
(TNPCB) submitted that as per the
Control Board vide B.P. No. 04/2
provided in respect of crusher uni
12.The applicant w
documents to shg

amil Nadu Pollution Control Board
es issued by the Tamil Nadu Pollution
ed 02.07.2004, siting criteria has been

e for producing certain
du Pollution Control
the 5™ respondent
rict Collector as

ant 5n to the'report filed b’g{
well as the Taim aﬁu Pollution Control Board.

steps to pay necessary Court fee as required under the National Green

Tribunal Act, 2010 and posted the case to 25.02.2022 for consideration of
reports, hearing and taking steps.

12.In the meantime, the Learned Counsel proposed to appear for the
applicant filed a memo stating that his engagement has been withdrawn
by the applicant and applicant also filed a memo stating that he intended
to appear in person only. On 25.02.2022 the case was adjourned to today

by notification.
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13.The applicant filed a replication statement for the counter filed by the
respondents. He had only reiterated what was stated in the Environmental
Clearance granted and also the proceedings already taken on the basis of
the orders issued by this Tribunal.

14.Heard the applicant, who appeared in person and also the Learned
Counsel for the official respondents and the party respondent. Though, the
applicant had a case that the ground water level in that area had been
depleted on account of the operation of the quarry there was no acceptable

data produced before this Tribunal in support of that case.

15.Further, it was also submitte “Learned Counsel for the 5%

respondent that on the basis of the show cause notice issued regarding the
g compensation
of Rs. 9,36,7Q, hallenged by

the 5™ respo

valid till 30.03.2022 and the crusher is alsé 4not functioning at present.
17.1t is also seen from the reports that the 5™ respondent is not operating the
unit at present. But the applicant who appeared in person submitted that
the unit is still functioning. Since, action has been taken by the authorities
in respect of excess mining independently, we feel that the same can be
proceeded with by the authorities and come to its logical conclusions in
accordance with law. As regards the allegation of operation of unit by the
5" respondent, we feel that giving direction to the District Collector,

Pollution Control Board and the Mining Department to have periodical
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inspection of the unit and if there is any violation found, then directing

them to take appropriate action will be sufficient and that will meet ends

of justice.

18.So the application is disposed of as follows:

i.

ii.

iii.

iv.

Since, it is seen from the réport submitted by the District Collector
that some proceedings has been initiated against the 5™ respondent
for excess mining and also understood from the submission made
by the Learned Counsel for tﬁe 5" respondent that an amount of Rs.

9,36,70,429/- has been imposed as compensation for excess mining

by proceedings dated 13. hich was under challenge before

the District Collector by fi appeal, we feel that no further

to challenge th same before appropgiate aut rity is left open.
If the 5™ respondent is doing any ‘uvnauthorised quarrying, then the
District Collector is directed to take appropriate action against the
5" respondent for doing unauthorised quarrying and (initiate
necessary proceeding in this regard against him in accordance with
law.

Once the crusher unit starts operations during the period of validity
of permission granted and if any, pollution is caused on account of
the operation, then the applicant is at liberty to approach the

Pollution Control Board regarding the pollution aspect and in case
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Vi.

vii.

any complaint is received, then the Pollution Control Board is
directed to inspect the unit and if there is any violation is found,
they are directed to take action against the 5™ respondent in
accordance with law.

The right of the applicant to approach this Tribunal in future, in
case of any pollution caused on account of the activities of the 5™
respondent is also left open.

Considering the circumstances, the parties are directed to bear their

respective costs in the application.

Registry is directed to com ¢ this order to Director, Geology

and Mines, Chairman, Tayt qdu Pollution Control Board and -

(Dr. Satyagopal Korlapat1)

0.A. No.231/2021(SZ)
22™ February, 2022. (AM)
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To

The Uistrict Environmentai Engineer
Tamilnadu Pollution Control Board
Tiruppur North, 1l Floor

Kumaran Commercial Complex
Kumaran Road, Tiruppur 641 601

Dear Sir,
Karur dated 22/07/2022

Sub : TNPC Board — Industries-Issue/Renewal of consent order under the Water (P &CP) Act, 1974 as
amended and Air (P&CP) Act, 1981 as amended-Particulars requested-To apply through online-reg;

Ref: 1) Your Lr.no.F.TPNO611/0S/DEE/TNPCB/TPN/2022 dated 13/06/2022
2) Our Lr dated 19/03/2022 intimating Sale of the Unit

* kR

Kind attention is invited to the reference 2 cited above (Copy enclosed} wherein we have intimated
the sale of the Unit to M/s ERODE MINES” and we are not in obligation to renew the Consent Order
under the Water (P&CP) Act, 1974,

Again we remind and request that since the Unit is sold, the consent order is to be applied/renewed
by M/s Erode Mines only and we are not liable to renew the same.

Kindly note the above change and do the needful.

If M/s Erode Mines apply for the Consent to operate, the same may be dealt with separately and at
any point of time the Erode Mines shall not function in our name and style based on the Consent to
Establishment and Consent to Operate obtained earlier.

Yours faithfully,

L3ED
AP st SHEVF ATTE
& .,‘m»‘v\/\.«iju I ’ s, EN
(R MANOHARAN) = ‘§ o T 2
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The District Environmental Engineer
Tamilnadu Pollution Control Board
Tiruppur North, If Flcor

Kumaran Commercial Complex
Kumaran Road, Tiruppur 641 601

Dear Sir,
Karur dated 19/03/2022
Sub: Consent To Operate Order dated 22/08/2020 - Request for cancellation of the Order-reg.

Ref: 1) Your Proceedings No: F.OA?ITPN/RS/DEE/TNPCB/TPN/A/ 2320 dated 22/09/2020;
&
2) Your PrOceedings No: F.O471TPN/RS/DEE/TNPCB/TPN/W/ 2020 dated 22/09/2020;

% %

Kind attention is invited to the reference cited wherein Consent to Operate was issued in favour of
M/s Shreenithi Stone and Metal »S.F.N0:722/A,723/A,731/A & 736/A, Senapathypalayam, Kangeyam
Taluk, Tiruppur District for a period of two year ending on 31.03.2022.

We wish to inform that our Unit “M/s SHREENITHI STONE & METAL” was sold to “M/s ERODE
MINES” during the validity of the Consent to Operate. The sale inciudes both Unit and the Land and
as on date M/s Shreenithi Stone & Metal do not have any right either on the stone crushing activities
or the land in which the Unit is established. { Copy of Sale Deed Document No - 403/2021 &
404/2021 dated 27.01.2021 enchsed),

In view of the above, we request that the Consent to Operate order issued in our favour with
validity up to 31/03/2022 need not be renewed in our favour,

If M/s Erode Mines apply for the Consent to Operate, the same may be deait with separately and
at any point of time the Erode Mines shali not function in our name and style based on the Consent
to Establishment and Consent to Operate obtained earlier.

Yours faithfully,

o= o
"~ (R MANOHARAN)
PROPRIETOR
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To

The District Environmental Engineer
Tamiinadu Pollution Control Board
Tiruppur North, 1l Floor

Kumaran Commercial Complex
Kumaran Road, Tiruppur 641 601

Dear Sir,
Karur dated 22/07/2022

Sub : TNPC Board — Industries-Issue/Renewal of consent order under the Water (P &CP) Act, 1974 as
amended and Air (P&CP) Act, 1981 as amended-Particulars requested-To apply through online-reg.

Ref: 1) Your Lr.no.F.TPN2646/OS/DEE/TNPCB/TPN/ZQZZ'dated 24/06/2022
2) Our Lr dated 19/03/2022 intimating Sale of the Unit

¥ ko

Kind attention is invited to the reference 2 cited above (Copy enclosed) wherein we have intimated
the sale of the Unit to M/s ERODE MINES” and we are not in obligation to renew the Consent Order
under the Water (P&CP) Act, 1974.

Again we remind and request that since the Unit is sold, the consent order is to be applied/renewed
by M/s Erode Mines only and we are not liable to renew the same.

Kindly note the above change and do the needful.

If M/s Erode Mines apply for the Consent to operate, the same may be dealt with separately and at
any point of time the Erode Mines shall not function in our name and style based on the Consent to
Establishment and Consent to Operate obtained earlier.

Yours faithfully,

ko
? 2SN

(M SELVARANI) FERED
PROPRIETRIX E. i

fo <0
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. The District Environmental Engineer
Tamilnadu Pollution Control Board
Tiruppur North, li Floor

Kumaran Commercial Complex
Kumaran Road, Tiruppur 641 601

Dear Sir,
Karur dated 19/03/2022
Sub : Consent To Operate Order dated 06/09/2020 ~ Request for cancellation of the Order-reg.

Ref : 1) Your Proceedings No:F.2174TPN/OS/DEE/TNPCB/TPN/A/2020 dated 06/09/2020
&
2} Your Proceedings No: F.2174TPN/OS/DEE/TNPCB/TPN/W/ZOZO dated 06/09/2020;

Kind attention is invited to the reference cited wherein Consent to Operate was issued in favour of
M/s Shreenithi Enterprises , S.F.No:735/34, Senapathypalayam, Kangeyam Taluk, Tiruppur District
for a period of two year ending on 31.03.2022.

We wish to inform that our Unit “M/s SHREENITHI ENTERPRISES” was sold to “M/s ERODE MINES”
during the validity of the Consent to Operate. The sale includes hoth Unit and the Land and as on
date M/s Shreenithi Enterprises do not have any right either on the manufacturing of M Sand or
the land in which the Unit is established. (Copy of Sale Deed Document No : 405/2021 & 406/2021
dated 27.01.2021 enclosed).

In view of the ’above, we request that the Consent to Operate order issued in our favour with
validity up to 31/03/2022 need not be renewed in our favour.

If M/s Erode Mines apply for the Consent to Operate, the same may be dealt with separately and at
any point of time the Erode Mines shall not function in our name and style based on the Consent to
Establishment and Consent to Operate obtained earlier.

Yours faithfully,

g - N . se‘?
j s .’ﬁ%&.&fwm««% AELF AX
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: o
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